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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA No0.34/2025
IN THE MATTER OF:
Sunil Sharma Applicant
Versus
State of Haryana & Ors Respondent

STATUS REPORT ON BEHALF OF THE JOINT COMMITTEE
CONSTITUTED VIDE ORDER DATED 10.02.2025

MOST RESPECTFULLY SHOWETH:

1 That Mr. Sunil Sharma, resident of 114/11E, Faridabad
has sent the present letter petition to this Tribunal, which
has been treated and registered as O.A. No. 34/2025 In
exercise of suo moto jurisdiction as per Judgment of
Hon'ble Supreme Court in Municipal Corporation of
Greater Mumbai V/s. Ankita Sinha and others 2021 SSC
Online SC 897.

5 That the Hon'ble Tribunal taking note of the allegations
made in the above subjected complaint letter, passed the
order dated 10.02.2025.

3. That in the compliance of order dated 10.02.2025, the
Haryana State Pollution Control Board issued the letter to
all the concerned joint committee members. Accordingly
the Joint committee comprising of SDM, Ballabgarh

(Nominee of Deputy Commissioner Faridabad) Joint

Commissioner MCF (Nominee of Municipal Commissioner

Faridabad), Superintending Engineer, HSVP (Nominee of




Administrator HSVP) and Assistant Environmental
Engineer (Representative of HSPCB) decided to inspect
the said site by associating the applicant and
representative of the Respondent No.5 namely Sh.

Devender Maan resident of B1/118/ Block B, Sector-11,
Faridabad).

That inspection of site in question was carried out by the
Joint Committee alongwith respondent No.5 on 11.03.2025
in consultation with applicant Mr. Sunil Sharma, who
expressed his inability to accompany the joint committee
on the day of inspection but shared videos/photos of
encroachment of said site through Whatsapp. The

applicant was also asked to share any proof of tree cutting

but he did not submit any proof.

That during joint inspection it was told by persons gathered
at spot that they live in the vicinity and temple was
constructedbypooling money from residents on land
specified for tubewell. No permission for construction of
temple was shown by anyone including Respondent No.S.
It was informed that the said sector i.e. Block B1 Sector
11 Faridabad was privately colonized by DLF and now the
park is being maintained by RWA but the area in question
falls under municipal limits of Faridabad. Photographs of
the site in question are annexed as Annexure-1.

That according to MCF, the said land in question belongs
to MCF and no permission has been obtained by RWA for
construction of the temple. It was also informed that a
tubewell was installed on this land which became defunct
15 years ago. MCF tried to demolish the temple on
22.10.2024 but could not demolish the temple due to the

protest of the local residents. It has also been reported by

MCF that no tree cutting was done at site.




7. That HSPCB being the Nodal Agency vide its letter dated
12.03.2025 sought Action Taken Report from MCF. (Copy
of HSPCB letter dated 12.03.2025 attached as Annexure-
2).

8. That further vide letter dated 13.03.2025, the MCF has
submitted that it has issued notice to the personfound at
site, Sh. Devender Maan under section 408 of Municipal
Corporation Act, 1994 on 13.03.2025. (Copy of the MCF's

reply dated 13.03.2025 is enclosedas Annexure-3).

The Compliance report is being submitted for kind consideration

of this Hon'ble Tribunal.

Wt %
A W Sedmending AEFHsPCE

Ballabgarh Commissioner, MCF Engineer,HSVP

Place: Faridabad
Date: 17.03.2025
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86A, Street No.4, opposite Milan plaza restaurant, Block B, Sector 11,
Faridabad, Haryana 121006, India

Latitude Longitude
28.37332037743181° 77.31786500662565°

Local 01:17:26 PM Altitude 202 meters
GMT 07:47:26 AM Tuesday, 11.03.2025



o' GPS Map
B189, Pocket D, Sector 11, Faridabad, Haryana 121006, India
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Latitude Longitude
28.373157433234155° 77.31808461248875°

Local 01:18:22 PM Altitude 202 meters
GMT 07:48:22 AM Tuesday, 11.03.2025




\\[," ['FE HARYANA STATE POLLUTION CONTROL BOARD
\@ I Ballabg.arh Region, Opp. He pmt., Sector-16A, Faridabad (A aeasszs
\\d Loty P Email: hspcbrobr@gmail.comWebsite: www.hspcb.gov.in Sosesy
Exrroment ‘
No. HSPCB/BR/2025/ 2018 Dated: 12
To
The Joint Commissioner,
Municipal Corporation,
Faridabad (Old Zone).
Sub: Regarding compliance of Hon'ble NGT order dated 10-02-2025 in

the matter of Sunil Sharma Vs State of Haryana & Ors.

Kindly refer to subject noted above, in compliance of order dated
10/02/2025 of Hon'ble NGT the joint Committee visited the site of near B1/118/ Block
B, Sector-11, Faridabad on 11/03/2025. During the inspection of the Joint Committee,
the residents of Sector-11 could not submit any permission from MCF for construction
of temple on land adjacent to green park near B1/118/Block B, Sector-11, Faridabad.
As per order of Hon'ble NGT appropriate remedial action needs to be taken by joint

committee members by following due course of law.

you are requested to direct the concerned officers to

matter:-
k, total area of the park and the
designated nature of land

In view of above,
submit the following detail pertaining to the said NGT
1. Submit the exact detail of Khasra No. of the par

area on which temple has been constructed alongwith the

in question.
2. In case any permission has been granted by the MCF for the construction of the

temple, then copy of all documents related to such permission.
3. In case there is an encroachment on the said land then action taken such as FIR

against the violators by the MCF.
4. Action taken such as fine imposed by Executive Engineer,
MCF on the project proponent for cutting of trees alongwith nu
have been cut for the construction above the sald temple.
Remedial action to be taken by MCF such as demolition or any other punitive action

as applicable in this case.
These details are mandatory to prepare the joint ¢

be availed from the office of MCF.
It is also requested that these details be submitted within 01 day so that the

joint committee report be filed in the Hon’ble NGT before the next date of hearing i.e.

18-03-2025.

Horticulture Department,
mber of trees which

ommittee report and can only

TREAT IS AS MOST URGENT ,b.;ﬁ
o

\~
Regiorial Officer
Ballabgarh Region

Endst. No. 20[9~ 2022 Dated:- )2-/0Z/ 20 25~
A copy of above Is forwarded to the following for information please:-

The Deputy Commissioner Faridabad.
S
Regiohal Officer

The Municipal Commissloner Faridabad.
The Administrator, HSVP,
Sh. Devender Mann, B1/118/Block B, Sector-11, Faridabad
Ballabgarh Region
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Mumc:pal Corporatlon Faridabad & i

W
) . wahad 121001 Ha ryana-India ..k',.“jlgj;p
T.a T2 2411649 .‘1“”‘; 241 5646

Fax 0129 24164656

1 . e ﬁ'mm””""‘:':““j
Subject:- Regarding compliance of Hon'ble NGT order dated *\

10-02-2025 in the matter of Sunil Sharma Vs State of

Haryana & Ors

On the subject cited above it is submitted that point No. 4
/ 700 is related to Horticulture Wing, MCF. It is reported that no any trees

L e

/3/03/07’0’15 were cut in the premises of constructed temple.

Submitted for information please.
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8 Faridabad, Haryana, India
; 86a, Street No.4, Opposite Milan Plaza Restaurant,
Block B, Sector 11, Faridabad, Haryana 121006, India

Lat 28.373164° Long 77.317838°
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Faridabad, Haryana, India

86a, Street No.4, Opposite Milan Plaza Restaurant,
Block B, Sector 11, Faridabad, Haryana 121006, India
Lat 28.373213° Long 77.31784°

13/03/2025 11:21 AM GMT +05:30
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Faridabad, Haryana, India

86a, Street No.4, Opposite Milan Plaza Restaurant,
Block B, Sector 11, Faridabad, Haryana 121006, India
Lat 28.373206° Long 77.317853°

13/03/2025 11:21 AM GMT +05:30
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ﬁ GPS Map Camera

Faridabad, Haryana, India

86a, Street No.4, Opposite Milan Plaza Restaurant,
Block B, Sector 11, Faridabad, Haryana 121006, India
Lat 28.373293° Long 77.31797°

13/03/2025 11:20 AM GMT +05:30
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Faridabad, Haryana, India ]
86a, Street No.4, Opposite Milan Plaza Restaurant,
Block B, Sector 11, Faridabad, Haryana 1210086, India

Lat 28.373312° Long 77.317921°
13/03/2025 11:20 AM GMT +05:30
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Faridabad, Haryana, India
864a, Street No.4, Opposite Milan Plaza Restaurant,
Block B, Sector 11, Faridabad, Haryana 121006, India

Lat 28.373317° Long 77.317907°
13/03/2025 11:20 AM GMT +05:30




Farldabad Haryana Ind|a

86a, Street No.4, Opposite Milan Plaza Restaurant,
Block B, Sector 11, Faridabad, Haryana 121006, India
Lat 28.373334° Long 77.317882°

13/03/2025 11:20 AM GMT +05:30
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Faridabad, Haryana, India
86a, Street No.4, Opposite Milan Plaza Restaurant,
Block B, Sector 11, Faridabad, Haryana 121006, India

Lat 28.373296° Long 77.317888°
13/03/2025 11:19 AM GMT +05:30
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Faridabad, Haryana, India
B189, Pocket D, Sector 11, Faridabad, Haryana 121006, India

Lat 28.373276° Long 77.318081°
13/03/2025 11:06 AM GMT +05:30
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Farldabad Haryana, India

= B189, Pocket D, Sector 11, Faridabad, Haryana 121006, India
Lat 28.373266° Long 77. 318081°
| 13/03/2025 11:06 AM GMT +05:30
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Faridabad, Haryana, India

B189, Pocket D, Sector 11, Faridabad, Haryana 121006, India

Lat 28.373154° Long 77.318153°
13/03/2025 11:05 AM GMT +05:30
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Municipal Corporation, Faridabad
B.K. Chowk N.I.T Faridalad -121001, Haryana-india
Tel. : 0129-2411649, 2411664, 2415549

Fax : 0120-2416485

NOTICE

“

Show Cause Notice Under Section 408A (1) (b) of the Haryana Municipal
Corporation Act, 1994.

Document No. MCF/JCF l lozs/ 59%e Date: |3\03\02.5

As reported by the field staff, it has been found that you have raised
subsequent encroachment/are in U/a occupation of the premises/land or
building/structure orf'the land bearing Sector 11 Faridabad situated within the
revenue estate of Mauja Sector-11 DLF Faridabad belonging to Municipal
Corporation, Faridabad in an illegal and U/a manner. The details of the
impugned U/a Construction/illegal encroachment/occupation made by you are
given as below:- .

Description: Encroachment (approx. 96° X 72°)
Location/Address: Near Milan Vatika Block-B, Sec- 11 DLF Faridabad

Person/Worker found at site: Sh. Devenden Moan

You, through the notice, are hereby called upon to vacate the said
premises/land/building/structure constructed thereon or demolish the Ula
construction and tqrestore the same to its original state or to bring it in
conformity with the provisions of the said Act or rules framed hereunder within
a period of 7 days from the date of service of the notice otherwise the land in
question shall be got vacated and building/structure constructed thereon shall
be demolish/removed by Municipal Corporation, Faridabad at your cost, risk
and responsibility. In case you have to say anything in this regard and or would
like to appear in person, you are directed to appear-on !ﬂ.(5?3l??.-5 ... at 1:e0% n
the office of the undersigned with all supported documents.

L

Please note that in case you fail to comply with the requirements of the
present Notice issued under the provision of section 408A(1)(b) of the Haryana
Municipal Corporation Act, 1994, legal/punitive/demolition/vacation of the
land in question shall be taken against you without any further notice at your

cost, risk and responsibility. Please be informed accordingly. Copy kept for
record.

Joint Coniniissioner (F)
!
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